
5 Papers laid [ 6 AUG.  1991 ] on the Table 6 
 

Notifications of the Ministry of 
Environment and Forests (Department of 
Environment, Forests and Wildlife) 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS AND THE MINISTER OF 
STATE IN THE MINISTRY OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI RANGARAJAN KUMARAMAN-
GALAM) : Madam, on behalf of SHRI 
KAMAL NATH I lay on the Table a copy 
each (in English and Hindi)of the following 
Notifications of the Ministry of Environment 
and Forests (Department of Environment 
Forests and Wildlife):— 

(i) G.S.R. No. 93(E) dated the 27th 
February, 1991 publishing the 
Environment (Protection) 
Second Amendment Rules, 1991 
under section 26 of the Environment 
(Protection ) Act, 1986. 

(ii) S.O. No. 145(E) dated the 27th 
February, 1991 regarding delegation 
of powers to Central Pollution Contro 
Board to recognise laboratories and 
Analysts. 
[Placed in Library. See No. LT-260/91 

for (i) and (ii)] 

Notification of the Ministry of Industry 
(Department of Company Affairs) 

SHRI RANGARAJAN 
KUMARAMANGALAM: Madam, I also 
lay on the Table a copy (in English and 
Hindi) of the Ministry of Industry 
(Department of Company Affairs) 
Notification S.O. No. 2544 dated the 29th 
September, 1990 specifying the regional 
constituencies for the purposes of elections 
to the Council of the Institute of Cost and 
Works Accountants of India, [placed in 
Library. See No. LT-324 91] 

I. Appropriation  Accounts    (Civil) 
(1989-90) 

II. Finance Accounts  (1989-90)  of 
the Union Government 

III. Report of Comptroller and Auditor 
General of India (for the year ended 

the 31st March, 1990 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
SHANTARAM POTDU-KHE) : Madam, I 
lay on the Table a copy each (in English 
and Hindi) 


